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coNsnrufioN (ttoRtr-$EcoNi> 

AMENDMENT) BILL

Appointment of Members to join* 

Committee

OR. HENRY AUSTIN (Emakuten 
.̂ beg  to move :

"That  this House do appoint  Shri 

Shashi fihushan to the Joint Committee on 

the Bill further to amend the  Constitu

tion of India in the vacancy caused bj the 

resignation of Shri H. K. L Bhagat.”

MR. SPEAKER : The question is :

“That thit* House do  appemt  Shri 

Shashi Bhushan to the Joint Conunittee 

on the Bill further to amend the Cons* 

titution of India  in the vacancy caused 

by the  resignation of Shri H. K  L 

Bhagat”.

The  motion was  adopted.

ix *3 hra.

HOUSE  OF THE  PEOPLE (EXTEN

SION  OF  DURATION)  BILL*

THE  MINISTER OF LAW, JUS

TICE  AND  COMPANY  AFFAIRS 

ShU ii  R*  CiokKal  Sir, I  beg

to  move  for  leave to  introduci  a 

Bill to  ‘provide for the  extension  of 

the duration of the present  House of the 

People.

MR. SPEAKER :  Motion moved ■

“That leave be granted to introduce a 

Bill to provide for the extension of the 

duration of the present House of  tht 

people'*.

Mr  Sequeira.

SHRI  SOMNATH  CHATTERJEE • 

(Burdwan)  I want to make a  submis

sion........

m#. <**•*»} a*

stage, only one allowed,

Mr. Seqoetaa.’

(Jnttrtuptknu)

SHRI  ERASMO  DE  SEQUEIRA 

Marau  Mr. Speaker,  we  have

oefore  us introduction of a Bill  which 

seeks to extend the elected terms of this 

House.  It h a very short  walk fr<xrt the 

Hall where  freedom  was bom to this 

Chamber where, tn a few minutes, it may 

Sicker note  titan  eVer before.  At 

such a moment, perhaps It is best  to 

dig deep into history for the expression for 

the words that wt need.  It appears that 

our  predecessor* had far more depth and 

far more reach into the future than jrest 

cf us appear to have today  I have sear

ched our histonr  and  I think,  I  have 

found expression that we need m a letter 

tha‘ was  written by the first  Indian par

liamentarian, a fellow  gone  by the name 

of  Francisco Luis  Gomes to the fair o ils 

French poet,  Lamartine, cn the  5th Jan

uary,  1861  Refemrg  to  India,  he 

wrote.

“She lies captive in her „twn nation. 

Threshing within tbe walls of the cage, 

this bird  has lostj the wings that before 

enabled her to soar  higher  than  the 

Himalayas  Crying for liberty extingui

shed, in the dimming light, she has for- 

gttten her (wn hymns which before rent 

the  air”

And he cried m that letter

“I ask for India liberty and light**.

Sir, I would like to make m this chamr 

ber  today the same cry.  Through  you, 

Sir, and the hoft. Minister, I would com

mend  to the custodian cf this  nation at 

this moment, becaose whether we like it 

or dr nett like it> the immediate  future is 

today carried on just one pair of shoulders
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and ! mutt mention with tetgect that I 

do not like It, because I think, it is too 

much weight  for  just  two  shoulders 

to carry,  the  weight  of  joo 

million  peoples  I would  oommeed 

to the Prime Minister the words of Ja- 

waharlal Nehru, who at the moment when 

freedom was born, had this to say :

“This w no time for petty and destructive 

criticism  No time for ill will, or blaming 

others  We  have to build  the  noble 

mansion of free India, where all her child

ren  may  dwell.’*

If I thought only, that  I had the words 

in what I have just quoted, I know that 

I  have them when I quote  the  Father 

of this Nation, Gandhiji, who said

“ If I could  find  God in the highest 

mountain,  I wculd  go there.  But 

know I cannot find him apart from man

kind ”

On the  18th  March, 1976, the elected 

term of tfis House is over  On that day, 

we must to go our  multitudes, to  our 

■strength  the 500  millu n  people of India 

and seek from them a fresh lease on par

liamentary life,  because if we do not  dc 

this, from that day this  Government will 

lose its  legitimacy.  This  House  will 

cut itself from its source and as Gattdhiji 

■said, even the  Ganga  will dry when it 

cuts  itself from its source and it is with 

these words that I would like to oppose the 

introduction  of this Bill

SHRI H R. GOKHALE .  Sir,  the 

hon  Member has, no doubt  done some 

research, but unfortunate!}  has nit maae 

any  point.  He is talking of the normal 

duration of the  House coming to an end 

on the  18th March, that ill  «. t us know 

But he muit be aware, jna I am suic he 

ts aware, that the  C institution  that  has 

provided for this normal five years dura

tion has itself  also provided  that  under 

■certain  circumstances,  Parliament  ha<t 

the power to tncrease that normal dttr a. 

lion to a period not ̂exceeding one year at

22
i't

a time.  Therefore, -where is the question 

of encroaching cn any liberty or doing atay 

with the right to go t» the people, etc. ? 

What is being done is under the very Cons

titution under which it is permitted to be 

done.  Therefore,  I  am1 sorry  to 

repeat that, while he has done some research 

and quoted  some good  extracts, unfor

tunately, he has not made any point.

MR. SPEAKER . Now the question 
is; ^

“That  leave be  granted to introduce 

a Bill to provide for the extension of the 

duration of tbe present  House of the 
P-ople.”

Let the Lobby be cleared—

I tu Lok Sabha  divided •

!VYES

DivialonNo 30]([« 37 hm.

"AUial  Singh, Shri 

Aga, Shri Syed Ahmed 

Ankifteedu, Shu Maganti 

Ancuri, Shri Ziaur Rahman 

Appalanaidu, Shri 

Austin, Dr Henry 

Awadesh Chandra i>ingh, Sbn 

Azre Imam, Shri 

Babunath Singh, Shri 

Balalrnshmah, Shri T.

Batua, Shri Bedabrara 

Basappa, Sbn K.

Basumatan, Shri D 

Bhagat, ShriH K L 

Bheeshmadev, SbnM 

But, Shri Narendra Singh 

Bnhmanand)i, Shri Swami 

Chandra Gowda, Shri  D« B. 

Chaturvedi, Shri  Rohan Lai 

Chaudhuri, Shri Amarunh 

Chavan, Shri  Ycshwantfao 

Chhutten Lai, Shri 

Darbara Singh, shri 

Das, Shn Anadi Chaian 

Dasappa, Shri Tulsidas



JJEWtttAJtY 77, is>22&  Attf InttikcedInttikced 99* 
Painuli, Shri  PwipjogeaMMBd 

Palodkar, Shri  Msnikrao 

Pandey, Shri Damadar 

Pandey, Shri  Nartingh N*r*ln'

,33 MMtmmfreak  ).  ‘

Oi chcwdhwy Sfofi B. X.

Dec, Sbri S. N. Singh 

D<m>> Shri D.JD.

hVFEE?f% Dr. G.S.
Dhutia, Shri Anant  Pr«Md 

Dineah Singh, Shri 

Dixit, Shri G.C.

Doda, Shri Hiralal 

Dabe, Shri /. P.

Engti, Shri Biren 

Gaekwad, Shri Fatesinghrao 

Gangadeb, Shri P.

George, Shri A- C.

Gokhale, Shri H.R.

Gopal, Shri It. 

t  Goswami, $hri Dineah Chandra 

Gotkhinde, Shri Annasaheb 

Gowda, Shri  Pampan 

Hanomantbaiya, Shri K.

Hariaingh, Sbri 

Hashim, Shri  M. M.

Jadeja Shn, D. P.

Jeyalakshmi, ShnmatiV.

Jha, Shri Chiranjib 

Joshi, Shri Popaflal M. 

Kadannappalh, Shn  Ramachandran 

Kader, Shri S. A- 

Kailas, Dr.

Kakodkar, Shri Purushottam 

Kale, Shri

Kamakshaiah, Shri D.

Ramble, Shri T. D.

Karan Singh, Dr.

Kaul, Shrimati Sheila 

Khadilkar, Shri R. K.

Kotoki, Shri  Liladhar 

Lakkappa, Shri K.

Lambodar Baliyar, Shri 

Mahajan, Shri Vikram 

Mollikarjun, Shri 

Mandal,  Shri Jagdish  Narain 

Maurya, Shri B. P- 

Mirdha, Shri Nathu Ram 

Miahra, Shri Bibhuti 

Modi, Sbri Shrikishan 

Mohammad Tahh1, Sbri 

Mohsin, Shri P. H- 

Naik, Shri B. V.

Negi, Shri Pratap Singh 

Oraon, Shri Ttana

Pandey, Shrift. 8.

Panigrabi, shri Oiintatnwni 

Pant, Shri K. C.

Paokai Haokip, Shri

Par ash ar, Prof. Kanin Chard

Patel,  Shri  R. R.

Paul, Shri Krishnarao 

Patil, Shri S. B.

Patnaik, Shri  J. B.

Prabodh Chandra, Shri 

QureShi, Shri Mohd. Shafi 

Raghu Ramaiah, Shri K.

Rai, Shri S* K<

Raju, Shri P. V. G.

Ram Sewak, Ch.

Ram Singh Bhai, Shri 

Ram Swarup, Shri 

Ramji Ram, Shri 

Rao, Shrimati B. RadhabaiA 

Rao, Sbri Jagannath 

Rao, Shri K.  Narayana 

Rao,' Shri M. S. Sanjeevi 

Rao, Snn M. Satyanarayan 

Rao, Shn Pattabhi Rama 

Rathia, Shri Umcd Singh 

Rari, Shri  Vayalar 

Reddy, Shri K.  Kodanda Rami 

Reddy, Shri M. Ram Gopal 

Reddy, Shri P. Ganga 

Reddy, Shri P. Narasimha 

Reddy, Shri P. V.

Richbariya, Dr. Govind Das 

Rohatgi, Shrimati Sushila 

Roy, Shri Bishwanatb 

Rudra Pratap Singh, Shri 

Saini, Shri Mulki Raj 

Sait, Shri Ebrahim Sulaiman 

Sabre, Shri N. K. P.

Samanta, Shri S. C.

Sangliana, Shri 

Sankata Prasad, Dr.

Sarkar, Shri Sakti Kumar 

Sathe, Shri Vasant 

-Savant, Shri Shankerrao 

Shafee, Shri A.

Shailani, Shri Cbasdra
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MR. SPEAKER : ?t» «*ttlt** of $6 

division It: Aye#—‘fcftj ¥k**-**S\

TA* motion teat adopted.

Sftmfaunuumd, Shri B. 

Sbaema,ShriA.P.

Siun% Shri R. R.

Sharma, Dr. Shanker Dayal 

Shattri, Shri Biswanarayan 

Shastri, Shri Sheopujan 

Shenoy, Shri P. R.

Shulda,Shri B.R.

Siddayya, Shri S. M. •

Singh, Shri Vishwanath pratap 

Sinha, Shri Nawal Kishore 

Sinha, Shri R. K.

Sohan Lai, Sbri T.

Sokhi, Sardar Swaran Singh 

Stephen, Shri C. M. 

Suryanarayana, Shri K.

Uikey, Shri M. G.

Velaria, Shri

Yadav, Shri Karan Singh

NOES

Bade, Shrt R. V.

Bhattacharyya, Shri Dinen 

Bhattacharyya, Shri S. P. 

Ghatterjec, Shri Somnath 

•Daga, Shri  M. C.

Dutt«,Shri Biren 

Haidar, Shri Krishna  Chandra 

Hazra, Shri  Manoranjan 

Horo, Shri  N. E.

Joarder, Shn Dmesh 

Lalji Bhai, Shri 

Mehta, Shri P. M.

Modak, Shn  Bijoy 

Mohammad Ismail, Shri 

Mukherjee, Shri Saro;

Naic, Shri N.  Sreekantan 

Pannar, Shri  Bhaijibhai 
Patel, Shr. H. M.

Ram Kedaoo, Shri 

Reddy, Shn B. N.

Rpy, Dr. Saradish 

Saba, Sbri Aii* Kumar 

Sequeira, Sbri firasmode 

Singh, Shri D. N.  - 

Solatia, Shri Somchand  -

SHRI H. R. GOKHALE : I introduce 
the Bill.

11 39 hra.

STATUTORY  RESOLUTION  RE: 

DISAPPROVAL  OF  PAYMENT  OF 

WAGES (AMENDMENT) ORDINANCE 

AND

PAYMENT  OF  WAGES (AMEND

MENT) BILL

SHRI DINEN BHATTACHARYYÂ 

(Seram pore) : I beg to move :

“This House disapproves of the Pay

ment of Wages (Amendment)  Ordi

nance, 1975  (Ordinance No.  21 of 

i97S) promulgated by the President on 

the 12th November, 1975”.

While moving this Resolution I want to 

make it clear that so far as the amendment 

to Section 1 of the Payment of Wages Act, 

1936 is concerned,  I am not opposed to 

it.

In place of R&. 400, now those who are 

drawing upto Rs. 1,000 are also proposed 

to be covered under the Payment of Wages 

Act as workmen. In that regard, I have only 

to add that the Government should at the 

same time bring forward a Bill under which 

an employee drawing upto Rs. 1,000 will 

be covered under the Industrial Disputes 

Act also as a workman. I think, it was first 

in the case of Gratuity Act that it was placed 

at Rs. 1,000.  In the case of E.S.I., some 

notification might be there, bat I know that 

only in a very few cases the employers are 

giving this benefit to those who are drawing 

more than Rs. 400 as their monthly salary. 

In other respects also this enhanced wage 

level must be observed for extending tbe 

benefit to the workmen covered as per the 

Industrial Disputes Act* My first point it 

that once for all you decide, at the present 

moment at least, that in all cases whether >

•Wrongly voted for NOES.
•♦The  following Members also recorded their vote* : 
AYES : Shri M. C. Daga;
NOBS: Sanrahri Tridib Chaudhuri and Ram /Canwar.


